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as to why the application shall not 

be admitted. Returnable by tout 

weeks. 

PandefloY' of this application 

I shall not preclude the respondents 

' 

to consider the repreSentation 

submitted by the applicant before 

the CUC on 705.2002. 

I 	List on 21.6.2002 for admis 

ion. 
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21.6.02 	
• 	 •FieardMr..B.)lalakarlearned, 

counsel appearing on behalf of the 
applicant and Mr.A.Leb Roy, 8r.C.G.S.0 
for the respondents. 

Application is 
admitt. Call 

for records. Returnable by four 
weeks. .... • 

• 	List on2.7..02 for orders. 

Im 	 M emb`er~  

.. . . .. . 

..•• 	 .. 
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0.. 164 of 2002 

	

the Rest[ Date' 	I 

JS 
	Ordero thc-I Tribunal 

	

19.7.02 	 writte statement has been Liled* 

case is ready for hearing. List for 

hearing on 26.7.02. 
S 

t. 	
I 	 Member 

im 
( 	 . 

16\J2d 	 26.7.02 	. nstates 
I 	 thattbe.witten statement has been sent 

• I for 'etting and b prays for adjourn.. 

ment. Prayer is allowed. List on 6.9.02 
I 	 for orders.. 

Hekber 
im  

	

6.9.02 	List on 4.10.02 to enable the res- 

pondents to file written statwient on 
the prayer nade by Shr.i A.i) eb Roy. 

Vice-Chairman 
C Im 

4.1.2O02 I 
	

Writben atatement has been filed. Us 

the case for hearing on 15.11.2002. 

• 	 bbi 
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* 20.12.2002 	Mr R. Das, learned counsel for the 
1 	 applicant, prays for an adjournment on 

the ground that hehas received a copy of 
I the written statement only today. Prayer 

• 	. 	 allowed. List for hearing on 28.1.2003. 

• 	 . 	I 
Member 

nkm 
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31.3.2003 Noma qppears for the applicant. List 
• 	 the cse on 1.4.2003 again for hearing; 

:. 	 Vice-Chajrnn 
4 	 bb 

• 	 1.402003 	
On the prayer of Mr. Ft. Das, 

.1earned counsej for the appjjc 	list 
the matter on 2.4.2003 for heating. 

S.. 	

• 	 S 	 • 

mb 
1 

r 

2.4.2003 	 Heard the1earned counsel for the 
partles. Hearing concluded. Judgment 

delivered in open court, 	kept in 

searae sheets. The application is 
c4•O W disoos 	hi,-. 	 - 
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her their Lordships wish to see the fair copy of the 
ment? 

er the judgment is to be circulated to the other 
es? 

ent delivered by Ho'ble Vice-Chairman 

CE1\ RAL AiJM I N 1ST RAT IVE T RIB UNAL 
GUWAHTI I3ENCH 

O.A. / RXM No. 	1.64, 	of 2002 

2.4.2003 
DATE OF DECISION .. . 

Shk.Jainath Singh 	 .APPLICANT(S). 

Mr Bk Malakar and Mr R. Das 	 ADVOCATE FOR THE 
APPLICANT(s). 

- VERSUS - 

Tha Union of India and others 
.. 	 . . 	 . . 	 . . . 

	 . 	 . . . . . .. 	
, RESPONDENT(S). 

MrjA Deb Roy, Sr. C.G.S.C. 
ADVOCATE FOR TH 
RESPONDENT(S). 

THE H9N'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HON T  BLE 

1hther ReporteS of local papers may be allowed to see 
t h judgment ? 

Toibe referred to the Reporter or not? 

3 . 

4 , 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.164 of 2002 

Date of decision: This the 2nd day of April 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Jainath Singh 
W/C Khalasi 
NI SD/C WC/Jang, 
Under Executive Engineer, 
CWC, Itanagar. 	 Applicant 
By Advocates Mr B. Malakar and Mr R. Das. 

- versus - 

The Union of India, represented by the 
Superintending Engineer, 
CWD/NE Iriv. Circle, 
Shillong. 
The Executive Engineer/NEID-Ill, 
CWC, Itanagar. 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

0 R DER (oRAL) 

CHOWDHURY. J. (v1C.) 

The issue relates to transfer and posting. By order 

dated 10.4.2002 the applicant who is working as Work 

Charged Khalasi in the North Eastern Investigating 

Division No.111, CWC, Jang was transferred to Chawngte 

under Serchhip Sub Division, NEID-Il, Aizwal. The 

applicant in this application assailed the legitimacy of 

he aforementiond order of transfer as arbitrary and 

discriminatory. 

2. 	Mr B. Malakar, learned counsel for the applicant, 

fairly stated that the applicant duly complied with the 

5der of transfer and joined in his place of posting and 

I 



: 2 : 

submitted that the applicant did not impute any malafide 

on the part of the respondents. His only grievance is 

confined to his posting in Chawngte near the Bangladesh 

border which is a hard area. The learned counsel for the 

applicant contended that he opted for Alipurduar, but the 

authority did not consider his application for his posting 

in the proper perspective. 

Mr A. Deb Roy, learned Sr. C.G.S.C., on the other 

hand stated that the applicant's case was duly considered. 

In addition, permission from the Ministry of Environment 

and Forests could not be obtained for conducting survey 

and investigation in areas falling under wild life 

sanctuaries and reserved forest coming under the 

jurisdiction 	of 	MSTLC 	Investigation 	Sub 	Division 

headquartered 	at 	Alipourduar. 	Consequently, 	work 

requirement was also reduced. Therefore, in these 

circumstances it was not considered appropriate to further 

strengthen the workcharged manpower. 

Upon hearing the learned counsel for the parties 

and on consideration of the materials on record no 

illegality, as such has been committed in transferring and 

posting the applicant at Chawngte under Serchipp Sub 

Division, NEID-Il, Aizawl. But then, the authority should 

not slam the door for posting the applicant at Alipurduar. 

If in future any vacancy arises, the authority should 

consider the applicant's case when vacancy arises at 

:lipurduar and consider his posting at Alipurduar, unless 

the applicant intiates his change of mind for posting at 

Au purduar. 

- 
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5. 	With the above observatiofl, the application stands 

disposed of. There shall, however, be no order as to 

Itcosts. 

D. N. CHOWDHURY ) 
VICE-CHAIRMAN 

Hi 

I 



-t 

IN THE CENTRAL AD4INISTRATIVE LTRIBUANL 

GUWAHATI BENCH : GUWA}ATI. 

0•A. No. 	/2002. 

Jai Nath S3.ngh 	.. Applicant 

Vs. 

Union of India & ors .. Respondents 

(CWC) 

- ------------------------------------------------------- 
S1.No. I 	Particulars 	I 	Aflflccure 	page . . . a . -• • • . -. . . _. _. _. _. . _. S • . . • • S . • e s • • 	S 

1.. Application 

 Verification 

 Deparnent Mno 

 Transfer Order 

S. Posting Order 

 Office Mno dt.4. 12.01 

 Representation filed 
by the applicant 

 Representation of 
A H Barbhuyan 

1-2 

9 
Annexure - I 110 

3nnexure - II il 

Annexure - III 12- 

Annexure -IV 13 

Annexure - V 

Annexure - VI I 

Fi'ed by - 

3cte. 
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2. 

Sri RJainath Singh 

w/c Khalaoi, 

NISD/CWc/Jang, Under 

ecutive Engineer, CWC/ 

Itanagar. 	 - 

.. .PPLICANT. 

Vs. 

10 	Union of I ndia, reprecenti 

by the Superintending Engineer/ 

CWD/NE mv. circle, Shillong. 

2. 	The Executive Engineer/MElD-Ill, 

WC/i tanagar. 

Respondents. 

10 	 PARTICULARS OP THE APPLICJNT : 

Name 	 : Sri Jainath Singh 

Father' s name 	: Late Rams agar Singh 

Designation and 	: w/c Khalasi, NISD/CWCJang. 
office which nplot- 
ed. 

particular for 	: As at (iii) above. 

service of notice 

2. 	PARTICULARS OF THE REOENTS_ 

(1) 
i) 	Name and designa- : Union of I nc]ia, represented by 

tion of the rec- the Superintending Engineer/ 
p0 nclents. 

CWC, Noarth East mv. circle,. 

Shillong. 

2. The Executive Engineer, 

NEID-III/CWC, Itanagar. 



3. 

Office address of the 
respo ncleflts 

Address for service 
no tide 

: As &XVG 

As above 

\ 
p 

PARTICULARS OF THE ORDER AGAINST WHICH  
THIS APPLICATION IS MADE : 

Transfer order No. NC/2009fVol.VII/2001 dated 

10.4. 2002 transferring the applicant from Jang in 

Arunacha]. Praclesh to chawgnte in Mirn. 

JURISDICTION OP THE TRIBUNAL : 

The applicant declares that the subject matter of 

the application is within the jurisdiction of this 

Tribunal. 

LIMITATION : 

The applicant further declares that the application 

is within the limitation in Section 21 of the 

Central Administrative Tribunal Act, 1985. 

FACTS OF THE CASE : 

That the applicant is wrking as Work Charged 

Khalasi in the Central. Water Commission. He was appointed 

as such on 16.8.88 in the scale of pay of R.750-932/-

per month. 

The applicant since the date of his appointment 

was working in the North Eastern region more particularly 

in the interior part of Mizoram and Meghelaya till 1996 
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4. 

wherefrom he had been posted at Alipurdur in 

Manas-Sankosh-Tessta Link Canal sub-division on 

3.11.96. 

3. 	That after serving for about 17 months, the 

applicant was again transferred on 31.3.98 to Jang in the 

Tawang District of Arunacha]. Prac]esh along with some 

others. The applicant is a low paid employee and with 

such s*ia11 income he is to maintain his families 

living at Bihar. Being hard h..ttted due to financial 

crunch, his wife sukxtii ttecl a rqresentation to the 

Union Minister, Water Resource Development for transfer 

of the applicant to Bihar circle.. 

40 	 That the matter came to be known to the 

Respondent No. 2, the applicant was asked to desist 

from such activities failing suitable disciplinary 

action would be taken. This was issued vide Mano 

No.NEID-III/Aan-10(11)/2001/4437 dated 31.8.2001. 

A copy of the said Mano is annexed hereto 

and marked as Annexure - I. 

5. 	That the present transfer order has been issued 

by the Respondent No. 1 from one Division to another 

by way of punishment. It is punishment in the sense 

that Jang is a far ranoize area from the plains in 

difficult hilly terrain wherefrom he has been sent 

to a far distant place so that he cannot keep any 

H 
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liason with his family. The applicant requested for 

his transfer to Bihar Circle and instead he has been 

shunted out to eastern most part of the country. 

A copy of the transfer order is annexed 

hereto and marked as Annexure - II. 

6. 	That after the transfer aforesaid the applicant 

has again been posted at Serchhip £-Qr ranote area from 

Aizawl. 

A copy of the order is annexed hereto and 

marked as Armexure III. 

7 	That the applicant bags to state that the 

jnaent No. 2 issued a circular on 18.12.2001 whereby 

options were invited from work charged staff having 

completed three (3) years at one station for choice of 

posting on the basis of suiLability of staff concerned 

for-reu1rentof rks. Such options for choice of 

posting wasnvited by 31.01.0 

exeseis option for chth&cposting at Alipurduar. 

the circular even tanporary staffs, casual labourers 

were allowed such option. But the Respondent No. 2 

igrring such option and in violation of the circular 

recommended to the Respondent No. 1 for his transfer 

to Mizoram which is mala±fde. 

A copy of the (Lrcular is annexed hereto 

and marked as Mnexure - IV. 

-d-S914- 
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8). 	That the applicant further begs to state that 

he has subit ted an eplication to the Respondent No. 1 

for his stay at Jang on the ground that on earlier 

occasion while he was working at Khanman drilling 

site he was attacked with Malaria and was on the 

verge of death and he got redovered after a struggle. 

The applicant met Respondent No. i. and also furnished 

to the Respondent No. 1 an application of one Sri 

A H Barbhuyan, we at Jang who hails from Silchar and 

who made a request that Sri Barbhuyan be given the 

posting at Aizawl which will be nearer to Silehar 

and tuld be convenient to him. The applicant requested 

that in his place Sri Barbhuyan be brought to Aizawl. 

But this request that has been laughingly turned down. 

copies of the applications are annexed 

hereto and marked as Annexures V & VI 

respectively. 

9). 	That on the above facts and circumstances, 

the applicant has filed this application for interference 

by the Tribunal with the transfer order. 

7. 	LAL GIUND: 

(i) As per rule, the NE Region is treated as a 

tenure area. An  employee of Central Goverrrnent 

posted 	 sid to have tenure 

posting. The tenure posting is prescribed as 

follows : 

FIXED TENURE : 

3-14-  ~ 
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i) For Staff with service of 

	

10 years of less 	 — 3 years 

For Staff with more than 

	

- 10 years service 	 2 years 

On the above prescription, theapplicant having 

spent more than 14 years in NE region is not 

required to be posted again on tenure. 

The transfr order is violative of the Circular 

• 	 issued by the Respondent No. 2 and the applicant 

is entitled to his choice posting at Alipurduar. 

8 • 	RELIEF SOUGHTS 

Under the circumstances, the applicant prays 

for the folling reliefs : 

That the transfer order being issued in 

• 	 violation of law so far it relates to the 

applicant shall not be given effect to and 

the order be reversed or modified : and the 
S 

• 	 applicant be given his choice posting at 

• Alipurduar in accordance with the circular. 

8.A Interim Relief : 

Pending finalisation of the case the applicant 

may not be rele asd from Jang • He is not yet 

• 	 released. 

Any relief which the Hon'ble Tribunal may 

; deem fit and proper. 

jT4 

I, 



• 	 Al 

8. 

9 • 	REMEDIES EXHAUSTED 

The applicant has availed the remedies available 

tobim. 

MATTER NOT MENDING WITH ANY OTHER COURT OR TRIBUNAL. 

The applicant declares that the subject matter of 

the application is not pending before any Court 

of law or any euthority or any Bench of the Tribunal. - 

PARTICULARS OF THE XX IPO. 

'ir 	cJ 
NO, of the IPO 	

Lt94  

Name of issuing P0 

Post Office where 
-, 	payable 

DETAILS OF INDEX. 

An Index in duplicate consisting of details of 

documents to be relied upon is enclosed. 

LIST OF ENCLCSURES : 

Memorandum isued to the applicant 

Transfer order dated 10.4.02 

Posting order issued by the Executive Engineer/ 
- Aizawl on 16.4.2002. 

Office Memo dated 4.12 9 2001 

-Representation of the applicant 

Representation of A.H. Barbhuyan. 	- 

* 
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VERIFICA TION 

I, Sri Jainath Singh Work Charged Khalasi 

under Executive  Engineer, Central Water Commission, 

Itanagar working at Jang, the app1icat, do hereby.. 

verify that the statements made in paragraphs 1 to 

6( I, -U, III, VII and viii) 7 to 13 are true to my 
I 	 - 

knc'i1edge and those made inparagraphs 6 (Iv and VI) 

being matters of records are true to my )mo1cdge, 

Signature  

Guwahati : 

/ 

N 

I 

/ 

N 	 / 



4 Xttrc— 	 /0 ct 

Government of Indj8 	 / 
Central Water Commission 

Date: 2001  

OF F I C &JQ
DUM 

It has been ifoed that you have been aPproacng 
higher OffIces on service matters through smt. Chinta Devi, 

Your wife. This tantnount5 to violation of Rule 20(3) of 
CCS Conduct Rules. 

You are hereby advised to desist from 
such te of activities in future 

failing which suitable dISC1P1I 
action shall be taken against you. 	

8J 
 

A. 	ajumda i 
Exec tive r]gine 

To 	- 

Shrj Jainath Singh, 
W/c I(halasj, 
Through ASSitt Engi,neer, 
flYukcharong Inv Sub 
CentralWater 

4. 

I 



(K) VERNM'NT OF I IWIA 	 fc- 	fl CENTRAL WATER COMMISSION 
NORTH EASTERN INYESTIATION CIRCLE 

JANIR NINSION, I1ONGSHILLONQ. 
SHILLONG- 

N 0 .EIC/2OO9/V0l.VII/2QO1/ 13 	 Dated the:- f Q - 

OFFICE ORDER 

The following IChalasis working presently undex' North Eastern 
Inv.Divjs ion No.III,CW, Itanagar are hereby transferred to Chawngte 
Site under Serchhip Sub Divi1 	of North Eastern Iv.Dijgj No.11,,:, 
Aizwal with immediate effect in public interest. 

o. Name & Designation 	 From 	 • To 
S/Shri 

1 • 	Sailesh Kuinar Das, Rh 	MSTLCISD-I 	Chawngte under 
CWC Al innr.... 	 -i,i 

2. 	Nanglamba Singh, Rh 
3, 	Barkha Narandi, Rh 

K.K,Das. Rh 

5Y' 	JJ.Singh, Rh 

PØP Dutta Purkayastha,Kh 

R.B. Das, Rh 

.Shivjee Pandit, Rh 

-, 	 L'' 	- 

duar 

- do-

-do-. 

-do- 

NISD,C?1C, Jang 

-do- 

-do-

KISD,Cwa 

ULiJ,_) 

Divn.of NEID-Il, 
Aizwal 

- d o-

- do-

-do-

- do-

-do-

- do- 

'ifl.paKnow 	-do- 

(C.L.Wadhawan ) 
Copy to:- u1Lil.enang Jflgineer 

 
 

The Superintending Engineer,(c) 
The Executive Engineer, 

B&BB, ewe, Shillong. 
NEID-III,CW, Itanagar, with instruction to relieve 

service record etc be 
the above staff immediately. 

sent 

the 
All relevant 

30 The Executive Engineer, 
to issued further order 

early. 
NEIDII,CW0,Ajzwa1, with the 
immediately. The 

instruction 
intimated. 	- onin.g of official be 

4. The Assistant Engineer, TSTLCISD._I, 	OWO,..Allpurduar 
5, The Assistant Engineer, 

Itanaar NISD, CWC, Jang, Under NEID-Ill 	'may be 

6. The Assistant Engineer, 
NEID-III,Itanagar. KISD,CwC, Chapaichowa under 

relieved 

tely 

Personal Concerned 

8. 	Office Order 
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Gram : NEIDIV: Aizawl 	 Phone! Fax: (0369) 357266 

GOVERNMENT OF INDIA 
CENTRAL WATER COMMISSION 

NORTH EASTERN INVESTIGATION DIVN.fl 
JALSHAKTIPURAM, ZEMABAWK 

AIZAWL - 796017, (MIZORAM) 	 / 

'NoNEID-HiWCIEstt.6I2O02I4 	 Dated the 2002 

1 	 OFFICE ORDER 

In Pursuance of Superintending Engineer, NEIC, CWC, Shillong's Office Order No. 
NEIC/2009NoLVII/2001/1366-73 dated 10.4.2002, the following WC, Kh2lasi who have been transferred 
from NEID-Ill, CWC, ltanagar to this division for investigaion work of Chawngte minor irrigaon scheme 
in public interest are hereby i6posted to minor irrigaon site of chawngte group under MHJSD, CWC, 
Serchhip with immediate effect. 

Shri Sailesh Kumar Das, WC, Khalasi 

Shri Manglamba Singh, WC, Khalasi 

Shri Barkha Marandi, WC, Khalasi 

Shri KK.Das, WC, Khalasi 

Shri J.N.Singh, WC, Khalasi 

6. 	Shd P,P.Dutta Purkayastha, WC, Khalasi 

7. 	Shn R.B.Das, WC, Khalasi 
/ 	 '>\\ 

Dl,Ry \I'\\ 8. . Shñ Shivjee Pandit, WC, Khatasi 

J'J 	 (R nde) 
Exeineer 

Copy to 

The Supeñntending Engineer, NEIC, CWC, ShiHong for informaUon please. 
The Executive Engineer, NEID-III, CWC, Itanagar for intormaon& necessary action please. 
The Assistant Engineer, MHISD, CWC, Serchhip for necessary acon. 
The Assistant Engineer, (HQ)/ NEISD-lIl, CWC, Aizawl for necessary acon. 
Accounts Branch 

	

6 	Personal file (8 copies) 
k Person concerned (8 copies) through ExecuveEngineer ,NEID-IIl, CWC, ltanagar 

	

8. 	Guard file 

..--. --- 
IH . 

• 4. 
- r -- - 

-- 
; . 

. 	
. • 

/ 
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Ii J3vr'V  

- 	
)KcV - 

1/ The letter No,NEX.III)Atn3/6132...7 Dated 04.12.2301,. 
received from the Executive 	 Itaflaar 1/ 

CIRCULAR 

It has been decided to have a reshuffling of the W3rk 

charged Staff who have complet,ed nwre than 3-thre) years at one 
station by end of theicurrent financl3i year. The reshuffling 
shall be on basis of suitability of.the concerned staff for req-
uirement of our wks. 

Choice places under the Division may, accoxdin1y, he 
obtained from each staff mernbeç and submitted to this office by 
31-01-a02. 

Casual labourers with temporary status may also exercise 
their Willingness like-wise, 

Sd/_ 
( A.(. ?ajumdar ) 

Executive Engineer 

XXXXXXXXXXX)0(XX)(XXXXXXYX XX XXXXXXXXXXXXXXXXXXXXXXX XXXXXXXX 

Dated : / s't' .Dec .,2001. 

copy for circulation & information among Staff under this Sub-
division, through the concerned J.E./site_in...charges :- 

	

1. 	Notice Board, NISD, CtVC,Jng, Tawang distt.(A.P.). 

	

/2 4 	 Muruga Bridge G.Is site, C.W.C. 

	

3 9 	Chin3 flrldoe G.D&S site, C.WC, 
Tawang ChuGaD site,-- CV.C. (Ner Yuurn il1age)' 

	

5. 	RA-.III G&..D Site, cWC, (Jaswant Garh), Jang. 

( A.JUJLANDAIvEL 
ASSI STANT ENGINEER, 

/ 

tb 

a-- -r- 	 --_ 	 - ----.--- - - 	- -- 	 __- 

-I 
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Anne xure - V. 

From : J.N. Singh, 
WickbaLasic CWC 
NISD SANG 

To 

The Superintending Engineer 
NEIC,CWC 
Shillon 

(Through proper iaMel) 

Sub : Transfer order to Chawngte under 
erchhip Sub-Divn. of NEID-Il Aizawl. 

Ref : NEIC/2009/VolVII/2001/1366-73 
dt. 10.4.02. 

Sir, 

With reference to the above cited office order 

I am under transfer to minor Irrigation Site of Chawngte 

group under MHISDrji CVIC, Serchhip under NEID-Il Aizawl. 

As it is very far from my natthve I am intere sted 

to continue to work at NISD, Sang instead of New Transfer 

posting place as above. 

Further I want to bring your kind notice that 

when I was worked in Mizararn, Khanmon Drilling site during 

the year 1991, I suffered in Malaria and escaped from death. 

Hence, I request you kindly cancel the above 

orders and allow me to work continuously at !qISD, Jang. 

Yours faithfully, 

Sd/ 	7.5.02 
(JN.SINGH) 

W/C Khalasi, CWC 
NISD, SANG 



a,  
iexure - VI 

From.: 
A.H. Barbhuiya 
W/C Khalasi CWC 
NISD, JANG 

To 

The Superintending Engineer 
NEIC, CWC 
Shillong. 

(Through proper chazel ) 

Sub : Request letter for posting to NID.II, 
Aizawl, 

Sir, 

As I am native of Silchar I am willing to 

go on transfer to NEID-1 9  Silchar or NEID-Il, Aizawl. 

I came to know, some of the Kh&..asis of 

NEID-Ill Itanagar have been posted to Chawngte site under 

Serchhip Sub Division of North EasternInv. Division No.11, 

Aizawl. If any one is not interest to go there my name 

may be considered for posting to that place. 

Yours faithfully, 

Sd/i- 

( A.H. BORBHtJIYA ) 
W/C Khalasi CWC, 
NISD, Jang. 
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IN TIW CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWABATI BENCH AT GUWAHTI 

OANo. 164 OF 2002 

APPLICANT 	: 	SHRI JAI NATH S1NGH 
v/S 

RESPONDENTS 	: (1) SUPERINTENDING ENGINEER, 
TTCDT1 A 'r1fKT TD (1 

IN UK Ifl tIt) I ASJN i1'4 V E I I'..JIl I I.I1 	 ...I4L, 

CENTRAL WATER COMMISSION, 
SHILLONG (MEGHALAYA) 

(2) EXECUTWE ENGINEER, 
NORTH EASTERN INV. DIVISION-ifi, 
CENTRAL WATER COMMISSION, 
ITANAGAR (ARUNACHAL PRADESH) 

Counter Affidavit on behalf of the Respondents. 

I, Dhirendra Kumar Tiwary son of Shri G.S. Tiwary resident 

of Chimpu,Itanagar (Arunachal Pradesh) working as 

Executive Engineer, North Eastern Investigation Division-ifi, 

Central Water Commission in the Department do hereby 

solemnly affirm and state on oath :- 

1. 	 That the deponent is working as Executive Engineer and he 

has been authonsed to file this counter reply on behalf of 

respondents and as such he is fully conversant with the facts 

of the case deposed hereunder. 

(1) 
S. 

A. 



• •1 

That the answering respondent has read over the content of the 

original application filed by the applicant, has understood the 

content thereof and he is submitting preliminary observations 

and parawise reply as under 

PRELIMINARY OBSERVATIONS: 

The applicant who was working as Regular Workcharged 

Khalasi under Nyukcharong Investigation Sub Division, 

Central Water Commission, Jang (Arunachal Pradesh) has 

filed application under Section 21 of the CAT Act, 1985. The 

application has sought relief that the transfer order, issued in 

violation of law so far it'relates to the applicant, shall not be 

given effect to and the order be reversed or modified and the 

applicant be given his choice posting at Alipurduar as 

ascertained by the circular No. NEID-III/Adm-5/6182-87 dt. 

4.12.2001 issued by Executive Engineer, North Eastern 

Investigation Division-ifi, Central Water Commission, 

Itanagar. 

The applicant was appointed in North Eastern investigation 

Division No.1, Central Water Commission, Silchar (Assam) 

under North Eastern Investigation Circle, Central Water 

Commission, Shillong w.e.f. 16.08.1988 and continuously 

working under same unit.. 

I 
(2) 

tq 



5. The applicant was transferred by the Superintending Engineer, 

North 	Eastern 	Investigation 	Circle, 	Central 	Water 

Commission, Shillong competent authority from one division 

to another division in public interest and has already been 

relieved of his duties and also TTAIPay advance has been paid 

to him as requested by him vide his applications dated 

22.05.2002 (Annex.I and Annex.II. 	Subsequently, on his 

relief from Nyukcharong Investigation Sub Division, Jang on 

3 1.05.2002 (A.N.), the applicant has already joined his duties 

at his new place of posting on 12.06.2002 (F.N.) (Annex.XI) 

Parawise reply to OA No.164/2002 are as under; 
Para-1 to 5; Needs no reply. 
Para-6: Facts of the case; 

Para-6(1); That with regard to para 6(1), the respondents have no 

comments to offer, being matter of record. 

Para-6(2): That with regard to para 6(2), the respondents have no 

comments to offer, being matter of record. 

Para-6(3); That with regard to para 6(3), the respondents state that on 

transfer, from North Eastern Investigation Division No.1, 

Central water Commission, Silchar (Assam), the applicant was 

posted, in the Sub-Division MSTLCISD-I, Central Water 

Commission, Alipurduar (West Bengal) w.e.f. 04.11.1996 

functioning under North Eastern Investigation Division No.111, 

Central Water Commission, Itanagar. He was subsequently 

V 

(3) 



i 

-vp- 
P1 

Para-6(4): 

transferred to Nyukcharong Investigation Sub Division 

(NISD), Central Water Commission, Jang within the same 

division owing to administrative exigencies and requirement 

of works. He joined at NISD Jang on; 26.06.1998. The 

petitioner approached higher offices on service matters 

through Smt. Chinta Devi, his wife. This is tantamount to 

violation of Rule 20(3) of CCS (Conduct) Rules 1964. Hence, 

a office memorandum was issued to him vide O.M. No. 

NEID-ffllAdm- 1 0(iii)/200 1/443 7 dated 31.8.2001 (Annex.ffl) 

advising him to desist from such activities. 

That with regard to para 6(4), the respondents state that the 

facts have already been mentioned in reply to Para-6(3) above. 

Para-6(5): 	That with regard to para 6(5) the averments made are denied. 

The respondents state that the transfer from NTSD Jang to 

North Eastern Investigation Division-il, Aizawl has been 

made in public interest as per administrative exigencies and 

requirement of works within the jurisdiction of North Eastern 

Investigation Circle, Shillong. The statement of the applicant 

that he has been transferred from one division to another 

division as punishment is false, misleading and trying to 

substitute the directive of the Tribunal by his own words. 

Transfer is an event in the service career and not a 

punishment. 

(4) 



I 

As per provisions of the 

seniority and other service matters of Work Charged personnel 

in each categories of staff Furthermore, as a policy followed 

by the Deptt normally no transfer of Work Charged employee 

is allowed from one Unit (Circle) to another. The request of 

the applicant for transfer to some Circle in Bihar was not 

found feasible on administrative grounds. 

Para-6(6) 	That with regard to para 6(6), the respondents state that the 

facts are mentioned in reply to para 6(5) above. 

Para-6(7): 	That with regard to para 6(7), the respondents state that the 

applicant has not annexed the copy of his option for choice 

posting at Alipurduar as a supporting document and hence his 

statement can not be accepted contents. In any case, 

ascertaining choice of posting doesn't bind the competent 

authority to transfer an employee to his indicated choice place 

of posting. In addition, permission from Ministry of 

Environment and Forests could not be obtained for conducting 

survey and investigation in areas falling under wild life 

sanctuaries and reserved forest coming under the jurisdiction.. 

of MSTLC mv. Sub Divn- headquartered at Alipurduar.. 

Consequently, work requirement are very reduced at present 

As such, it is not considered appropriate to further strengthen 

the workcharged manpower. Moreover, overall 33 

(5) 



workcharged staff had applied for posting at Alipurduar in 

response to the Circular No. NEID-llhIAdm-5/6182-87 dated 

4.12.01 (Annex.1V). Transfers are, in general, effected on the 

basis of the requirement of exigencies to the requirement of 

work and administrative requirement. The name of the 

applicant has been recommended for transfer to other division 

with seven other persons according to the exigencies of works 

and administrative requirement and were according to the 

prevailing workcharged staff service rules. t Hence, allegation 

of malafide intention is baseless and therefore, denied. The 

rules and guidelines issued by the department from time to 

time has not been violated in effecting transfer of the 

applicant. 

Para-6(8): 	That with regard to para 6(8), the respondents state that the 

petitioner has submitted an application dated 07.05.2002 

(Annex.V) requesting for his retention at Jang. At the same 

time Shri A.H. Barbhuiya, Workcharged Khalasi also 

submitted an application dated 07.05.2002 (Annex.VI) 

separately expressing his willingness to be transferred to 

North Eastern mv. Divn-I, CWC, Silchar or North Eastern 

mv. Divn-IL CWC, Aizawl. These applications were received 

by Assistant Engineer, Nyukcharong Investigation Sub 

Division, Jang on 14.05.02 and by the respondent on 22.05.02 

(6) 



-.,- 

vide AE, NISD, Jang's letter No. NISD/CWC/Jang/WC/ 

Estt/Vol.V111491 dated 14.05.2002 (Annéx.V1i). Both the 

applications were forwarded to the competent authority vide 

letter No. NEID-IIIIWCIPF-136/2770-7.1 dt. 31.5.2002 

(AnnexNIl!). Thus, the statement submitted by the petitioner 

that his request has been turned down by the Executive 

Engineer, North Eastern Investigation Division-ifi, CWC, 

Itanagar respondent No.2 is baseless and attempts to mislead 

the Hon'ble Tribunal. 

In the meantime, the Applicant applied for TTA. Advance vide 

his letter dt. 22.05.2002 (Annex.!). He was subsequently 

relieved from Jang on 3 1.05.2002 in pursuance of the said 

transfer order. 

Para-6(9): 	That with regard to para 6(9) the respondents state that 

transfer of the petitioner has been made in public interest on 

administrative exigencies and requirement of work following 

the prevailing service rules for Work Charged employees. 

Para-7: 	That with regard to para 7, the respondents state that 

workcharged establishment refers to those whose pay, 

allowances etc. are directly chargeable to 'Works". 

Workcharged staff is employed on the actual execution of 

specific work, sub-works of a specific work etc. and question 

(7) 

II 
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I 

of posting again tenure place is not applicable in the case of 

the applicant as he is working under North Eastern 

Investigation Circle, Central Water Commission, Shillong and 

can be posted within the jurisdiction of Circle office in public 

interest/administrative exigencies in the North Eastern States 

where works are in progress/investigation. The Circle office 

is a Unit, as per service rules, for workcharged establishment 

for the purpose of maintaining their seniority/promotion1 

transfer within the jurisdiction of the Unit (Circle). 

The tenure fixed by the Government applies to those Central 

Government employees who are posted from outside North 

Eastern Region to within the N E region whereas the applicant 

was appointed under North Eastern Investigation Circle, 

Central Water Commission, Shillong and his services were 

required under the Works Site of a specific work or sub-works 

of a specific work within the jurisdiction of Circle Office. The 

statement submitted by the applicant is wrong and is intended 

to mislead the Hon'ble CAT. 

Para-8: 	That with regard to para 8, the respondents state that the 

transfer order has been issued in public interest based on 

administrative exigencies and requirement of work. The 

petitioner has already been relieved of his duties w.e.f. 

31.05.2002 (A.N.) vide Office order No. NISD/CWC/Jang/ 

(8) 
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2000/479-83 dt. 10.5.2002(Annex.IX) and also paid TTAIPay 

advance on his own request vide applications dated 

22.05.2002 (Annex! and Annex.IL) and sanctioned vide 

office order No. NEID-ffl/Adm-88/284-47 dt. 4.6.2002 

(Annex.X). The applicant has already joined at his new place 

of posting (Annex.X1). 

The request of the petitioner for choice posting at Alipurduar 

is misleading in nature as stated in reply to Para 7 above and 

which may not be accepted. As such, the claims of applicant 

is devoid of any merit, the relief sought for by the Applicant 

may not be entertained. 

Para-8(A): 	That with regard to para 8(A), the respondents state that the 

petitioner has already been relieved from his duties and joined 

at his new place of posting as stated in reply to para 8 above. 

As such the interim relief sought for by the Applicant may not 

be entertained and petition dismissed. 

Para9: 	The applicant has not availed of all departmental remedies 

available. 

Para-lO to 13: 	No comments to offer being matter of record. 

(9) 



-r 	 - 	- 	- 	- 	- 	.- 	- 	- 	- 	- - 

t 	. 

PRAYER 

In view of the submissions made herein above, -  the averments 

made by the petitioner in - the instant OA are devoid of any merit and not 

maintainable under the law. Hence, it is prayed that, this Hon'ble Tribunal be 

pleased to dismiss the said OA with costs. 

Date 
	 DEPONENT 

Place: 
	 THROUGH THE (iOV. COUNSEL 

(10) 



VERIFICATION 

I, C Presently

CYO working as 	.t.,e.
. ... being duly authonsed and 

competent to swear and sign this verification, do hereby solemnly affirm and state 

that the statements made in Para 6(9) is true to my knowledge and belief, those 

made in Para 6(1), 6(2), 6(3), 6(4), 6(5), 6(6), 6(7) and 6(8) being matter of 

records, are true to my information derived therefrom and the rest are my humble 

submission before this Hon'ble Tribunal. I have not suppressed/concealed any 

material facts. 

And I sign this verification on this ................................the 

day of............................. , 2002 at Guwahati. 

--::Z~~NT 

(11) 



• T T- 
jc d 

• 	4)--'zraTt 1__t, 	Tpt-(tt }(.1Y 

) Tprc t 	C 
QO 	1 

• 	 ) 

Tn 	 t• cn- 	sfl\ ' c&C 

cic1L 	Jt 

S78 6 	
To2t) CtT1 
	 to c1  0",  

NP'5 
V CO 

4 	cSCt)V 

4VIQri? 
I-, 

II 	(>C1 

• 	1 

- 

.'.. 	

(. 	' 

qo 

H 

J~l 

 

T VN rc 	 -crc. 

•
- 

jt ii 
Olt- tv 	 (I 

• 

	

tct 	b 4 	 GE 	tc 	ti 

do 	'// 	fl--) 4: J4LD U 

J 

• hit rc 	
2 er lrc s frc 	v1 	ç 

o 
a C 'crp 1'fl ' 	

IupTc' 	/LcO) 

:  -c 	
p 

Tt 	
4h"my 	 t T ra 

t o 

	

ifl.t/ 	rn3er 	- 
- 

sot 

S(1 

an 

	

S hc'PJ- 	
I 

T 

Tike r J\t Efi) -ta, ec 

• TA N 	- 

I 	 •1 	 I 	';)• 

• t 	- 

ANItEX--! 

C,4C R%c;?oi- 

fr. 	C-'- ;b I (1 

tL9, cLt. 

71 

2 0  

• 

C. 



L 	 - 

L) 

Gi h 

ANNEX 

c Ar S 

L - 

/°V 
.-LLOC 

IEi1./Oa j 

; • l 	- )cJ 	 31 

c 

.1 lob 
ScC. qlij! 

NZ  icrC 	'C •, 	
I 

5'3 -. 



- 	 ..--. 

- 

' 	/ J 	 Government of India 
Central Water Commission 

iiorth Eastern I. Divn. No.111 

• 	 POSt. 'Box Np. 144. Itnager •p) 

NQEI2III//m_1OWJ/ 209 1/t 	37 	Date: _31 	/ /2001 

OFFICE MENORNDUM 

It has been infàrmed that you have been approaching 

higher of fic on service matters through Smt. Chinta Devi, 

your wife. This tantamoUntS to violation of Rule 20(3) of 

CCS Conduct Rules. 

You are hereby advised to desist from such type of 

• 	activities in future failing which suitable disciplinary 

• 	action shall be taken against you. 

Exec tive.Engine 

To 

Jainath Singh, 
• W/C Khalasi, 
Through Assistant Engineer, 
Nyukcharong mv. Sub Divziofl, 

• Central Water Commission, 	 Al 

Jpng ( AruflaChal Prpdesh). 

ial 

•ved 
ia- 

/ 

,•.• 	-.• 
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(f 11A ANNEX - IV 

The letter No.NEID_III/Ai_5/6132- 7  DRtCd 64I2:1)(11, 

received from the Iixecut.'e flnglneer,CWC,NEIR-III, Itaniar// 

CI RCUL A R -  
0 

,.. 

I 1 	It has'beerdecided to have a reshuffling of the work- 

4 	 charged Staff who have complejed nore.than,.3three) years at one 

, 	statiori 1 by endof the'currentfinanc1a1 year. The reshuffling 

b, 'ist1a1 bon basts of suiailijy of the concerned staff for req-

1 	i.vem 	Aof purworks. 	# 

rCboicg places undethp Division may, accordingly, he 

: L 	1• ' Qbtatned from each.&taff member and submitted to this office by 

c, 1 3iM.O3-.2JO2. 

casual labourers with +emporary status may also exercise 

• 	L (their willingness like-wise. 

sd/-. 

Maj'widar ) • 	
. 	Executive Engineer 

( 	Dated 18fl1 Dec. ,2001. 

circulatIon &;infoation among staff Lnder this Sub- 
division,though the.concerned J../Site-in-charges 

i. 	Notice Board, NISD,CYC, Sang, Tawang distt.(A.P.). 

,2 	1 Muruga Bridge.G.E&sste, C.W.0 

3. ...........:!cbifla..L3i4dge G.D&S.git, C.W.C. 

I,I i. 	44 : 1 awang Chu G&Psite;:Cv.C. (Ner Yuum village) 

65 a-IIi c 	sit, cWC,. •(Jaswant Garh), .Jang. 
1 • 	 ., 	 10 	

0 

I  

A.KULANDAIVf!L ) 1 	i 	 ASSL STAJ'fl )T'kl NEE R. 

L. 1 	1 
14 	I 	 ..--- 

- . 	. 	. 
•• 	 . 	 . 	

0 	
0 

•.. 	 .....,. 	 . 	

0,• 	
'., 	 ;• 
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UEX vu 
OFFICE OF E-1i-- -- THE ASSISTANT ENGI 	 i 2 oii 

I' ynkcharpng Investicatiofl 	 - -- I--  - 	- 
Sub-Division 

1 	 Central Water Commission 
 

Jang, TaWang 1)1st. 
(Art.inacla1 1 ic1sh) 

t.'t th May, 02 

Exe. Engineer, 	 .. 
Cwc/NEID'411, 

'Itanaqar. 

Sub: Application for transfer of w/cb.s.taff-  req. 

—000- 

Sir, 

Please find enclosed her-ewith application fortrasfer 
received from the followin w/c. Khalasi working uncer this 
sub-division for inforition. 	 -. 

S/Sri 	 . 
1. J.N.Singh 	2. 	A.H.Bathhuiya. 

Sri J.N.Singh, w/c. Khalasi is u'der order of traisfcr 
to Serchhip under EE,CWCNEID-II Aiz wi vide SE,CWC,WEIC 
Shillonq's- Office Order .no.NE/009Vol VlI/2OO.1/1366._7 dt. 
10,04'.2002 and has stand relieved on 31/05/02 vidthis of fic 
000.NO.NISD/CWc/JAN.G/00/16/Vol. II/47983 •dt. 10/05/b2'. 

Yours' faithuliiii 
E-ncl: As above in duplicate 

\sel 	 A.KulfandaiVel) 

175-  

- 
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Gram $ CTWATER $ Itanagar 	S 	 Phone 3 0360 

203510 

Government of India • 	
Central. Water Commission 

/ 	 NorthEastern Xnv, Division No.111 
P.O. Box No.144, Itanagar i (A.P.) 

ANNEX - Vifi 

No, NEI1?-III/WC/PP7136/ 	7f 	Dated 	S /2002 

To 

The Sup.rintanding Engineer@ 
- .NortIaStsxnflveotigatiQc Circle, 

- 

. 

-p.. sub g- 	Applicationof iri J.H.. 	singh. Work Charged 
Khalaei reg.rdinghia transfer from Nyukcharong 

'Invoetigatión SubuDivisiofl. C.W.C. Jang(Ar.P.) 
$toingti' sitó - under NEXD-II, C.W.C.. Aizawl 

(Mizoram). .. 
r 

Sir, 

'An applicationdtd. 7.5,2002 addressed to the 

(superintending DQineer,'NOrth- Eastern Investigation Circle, 

_Central Water Oommission s, , illeng has been received from 

iriJ.N. siight work Charged Khalai attached to Nykcharong 

Xnv, sabii.Division,, Central .w.ter, Coniniaaon. Jang(Aruflachal 

- Pradesh) OiChawngte. Site under North . Eastern mv. Division 

•--No.XX, Central. wate,Coniasioa, Mzawl(M.tzoram) vide your 

O.O.No. NEI/2009/VOlVII/2001/1366l3 dtd. 10.4.2002. He 
. .  

-- hü requested for äancellatiofl of his transfer. 
........ 

• 	 An another application dtd. 7.5.02 from i. A.H. 

Borbhuiya, Work thrged KhaLasi in which he has requested to 

transfer him to NEID.III •CWC; Aizawl. Both the letter are 

forwatded for furthornécèsaàry action please. 

. 	 ! 

EnC1 $ M2Y. 	 Yours faithfully, 

(D.X. IiY) 
EXECUTIVE.. G1NEE I A 

copy to the Aasiøtant Engineer, NISD, CWC, Janq for informatio 
w.r, to his letter No. NI5D/CWJNG/W/EStt./VOl.VII/491 
Dtd. 14,5.2002. 

• 	 d1(.L 	( D.K. TIWARY ) 
/ 	EXECUTIVE ENGINEER 

v;i 
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Government of India 

	

- - 
	 / 	 Central Water Commission 

- 	 Office- of'the Assistant Engineer  

- 	 Nyukcharong Investigation Sub Division 	- - - 

	

Jang,(Arunach'al P-radesh) 	 - 	 - -. 

No. NISpICWCIJang/20001 	-919 3 	 Dt. 	2002, 

- 	 ' bicE ORDER 	 -. 

Consequent upon transfer from this Sub-division to• MHISD, Serchip - - 

	

 

- 	 vide offie order NO. NEIC/2009NoI.VIl/2001/136673 Dt. 10.4.2O02: of the 
- -Superintending Engineer, North Eastern Investigation CircIe - CWC,- Shillong - and 

	

• 	 further reposting orders issued by the Executive Engineer, North Easte rn mv. Divn. 
-. No.11, CWC, Aizawl, the following Workcharged Khálasis -of' this Sub-dMsion are 

stand relieved- on 31.05.2002 (A.N.) with Instruction to report fOr. duty at Minor 
Irrigation Site of Chawngte Group under MHISD, CWC, Serchip.- - - 

- 	 . 1. 	Shri J.N. Singh, W/C Khalasi 	 -. 	- 

2. 	Shn R.B. Das, W/C Khalasi 

	

-- 	 3. 	Shri P.P. Dutta PUrkayasthà, WIC Khalasi 	 - 

	

• 	_-/ 

- 	 - 

Kulàndaivel) 
- 	 Assistant Engineer 

	

- •: 	 -Copy  

1. 	The Executive Engineer, North Eastern mv. Divn.No.III, CWC,Itanägar for 

	

- 	

- 	 information please. 	 - 	 - - 

	

• - - - - 
	 2. 	The Assistant Engineer, MHISD, CWC, Serchip for information and necessary 

action. 	 - 	 - - 
- - - 
	3. 	The Junior Engineer, G&D Site, Muruga Bridge, NISD, CWC, Jang for 

information and necesSary action. 	 - - 

4. 	The Junior Engineer, G&D Site near Yusum village, NISD, CWC, Jang for 

	

- 	 information and necessary action. 	 - 	 - - - - - - -. 

	

- - 	

- 5. 	Persoh concerned (three -copies) through concerned Junior Engineer. - - 

Inv  

1,  41 ~ 

- 	 - 	 - 

•D; ¶).... 

	

O 	 / 



•i1 	
'•'-'- 

ANNEXX 	
: 

GRAM . CDNTWATER : ITANAGAR 	 PHONE 0360- 

GOVRNMENT OF INDE A 
CC-NT13AL WATER COMMISSION 

WoFTtI 1A1WN XNVN. DV( 
P.13.no.144, ITANAGAR : 79l1l1(A.P.) 

No.NEID-lII,Adrn-8,2c L- L( 7 	Dated 	thr (,( / , Juno 7002 

OFFICE OPDE 

In exercise of, the powes Vf5tOd to the un(iericjnc(1 

under G.F.R.' 222 & 223('R&E) 1963, the folloiing advances s hereh' 

;sanctioned to Zhri j.N..singh, W/C Khalasi who is under transfer 
from NyuckcharOflg Invn. SubDiViSiOfl, CWC., Jng to serchip 

'Site Under Executive Engineer, NEID-Il, CWO, Aizwal vide 
'.superintendiflgnginerNOrthfla.stern mv. 'Circle, CWC., ,  

'yshjllong' s:Office order o.NEIC/20O9/V01_V11/2001/.136673 dt. 

,,•10.4.2002. 

'Transfer T.A. Advance 	 R.6000/ 

' 	PayAdVaJ.Ce 	 Rs. 3170/ 

/ 

The T,T.A advance are to be adjusted fran 'his TTA 

bill in lump-sum. 

Pay advance is recoverable in threE monthly instal- 

lment. 

(/ ( D. K."-TiwarY) 
/ Jxec.1 t:iv 	iicjiocr. 

Copy to:- 	
/ 

The xecutiv0 , ngifle0r, NEID-Il, CWC., \izwl. 

The Affli tnt Jnçii ner, NId. , CWC. , Jrnçi with rcfor- 
once to his letter No, SD/CWc/J g/2002/Vfl.L/12/ 29 

dt.24.5. 2002. 

Accountsi urnch, N W.XEX, cwC., itan9ar(2 copirri) 

:4. 	5hriJ.N.Siflgh, W/C Khalasi. 

59 	personal File.' 
I 



.. 
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Garn NE1D1V:Aizawl 	 Phone/Fax 

GO\R1.NT (IF FINDTA 
CENTRAL WATERCOMM1SSION 	1 

NORTH EASTERN VESTIGAT1ON.Pl\'NJt.. 

. 	ZF3MAbAWK, ATZAWL-796017 (MIZOR_M\1) 

o EID-1l1 CIEs 6I2002/ 	 D tted thc 2 Jwe 2002 

OFFICE ORDER  

Consequent upon their transfer in public interest from NEIIft I  CWC anagar to 

MHISD, CWC, Serchhip (Chawngte Minor Irugation Schemes site) under NEID II, (JWC AI7awI vide 
Superintendng Engineer, NEIC, CWC, Shifiong's Oice Order No NElC/2009N61-ll/ 2p01/1366 73 
dated 10,41:2002 and subsequent reposng odei No. NElD-llC/Esft2002I1 996. dated. 
16.4.2002 the following W/C staff have joined their .dty at Chawngte Minor ftriatidn Scherre sii', 
Chawngt under MHISD, CWC, Serchhip on the ddfe as shown against each 

Name ofgal&Desinaon. 	 DafJo 

S'Sh 	 . 	. 	. 	.. 

• 	1. 	K.K.Das, WC,Khalasi 	. 	. 	01.06,2002 (FN), . 	•. 

.2,— 	Shivjee Pandit, WC, Khalasi 	.' 	 01:062002(1-N) 
J.. Singh, WC Khalasi 	. 	 1206,2002(FN) •. 

4. 	Manglamba Singh, WC, Khalasi 	 1 7.06.2002 (EN) 

• 	5. 	R. B. Das, WC Khalasi 	 1 7.06.2002 

(R ffande) 
Exeutiv Engineer 

Copy to: 	 . 

The Superintending Engineer, NEIC, CWC, Shillong 
The Executive Engineer, NEID-Ill, CWC, Silchar. The service book of the abovW/C 
staff may kindly be sent to this Office for further necessary action along with CL a/c, fOr 
the year 2002.  

3, 	The Assistant Engineer MHISD, CWC, Serchhip. 
4. 	The Assistant Engineer (HQ) / NEISDIII, CWC, Aizawk 	. . 
5, 	Acounts, Branch. 	 S 	 • 

Service book of the person concerned; 	 . 	. 	. . 
Person concerned 
Personal file 	• 
Guard file. 	• 	 . 


